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31.I0.2003 Heard Mr. A. Ahrned, learned counsel 

ajpiicauon 	is for the applicant.. 
torm but not 	ID 	time I Issue notice to show cause as to 

falid/ 	ot 'why the application shall not be admitted. 
I List on 8.12.2003 for admission 1  

4cc 'I ,- 	re,Jocr9i 

Vice-Chairman 
mb 

23.l2.2QO Present The Hon'ble Mr. Justice S. 
Panirahi, Vice-Ghajrrnan, 
The Hon'ble W. K.V. Prahiadan 
Member (A), 

Heard learned counsel for the partion  
es 

The application is dismissed 
e9,t3l/4/r 	in terms of the order passed in 

5-L_, jy 	 separate sheets, 
. . costs. 

JtNö_/6,by 
•1 

VJNo_- 	
, 	Irnber 

mb 

No order as to 
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CENTRAL ADMINISTRATIVE TRIBUNAIJ 
GUW?U-LTI BENCH 

O.A./R.A.No. I .i 250 of 2003. 

DhT.E OF DECISION 23.12.2003.. 

Sri Krishana Karnal Barman 

I . 	
• 	• • • • • • 	• • • . • • •1 	• • -.1. • • • • • • . a. • . . •A_PPLICAN'r(s) 

	

• . . • • . . . i. • . 	• • • • - • . . .• , . • • . . . . • • . • . . . . ADVOCATE FOR THE 
APPIJ ICANT ( s). 

VER5IJ3- 

• •U•.9;._ !c.c2r.S_.. ,...,_. . . . •.•• • . . • . . . . • . • . . • .RESPONL)ENT(S) 

L 	 ' .......   • • 	..• ... .•• • . . • . • . . . • • . • . . • . • • • . . . . . •ADVOC.hTE FOR THE 

RJSPONDENT(S). 

HON BLE MR. 	JSTIE B. PNIGRHI, VICE, CIJATIRMATIT. 

HE HONt BLE 	MR. K.V. PRNLDN, DMINII'RTI\JF 14'iBFR. 

1.1 Whether Reporters of local papers may be alIowd to see the 
judgment ? 

2 	To be referred to the Reporter or not? 

13 	Whether their Lordships wish to see the fair copy of the 
Judgment ? 

thether the judgment is to be c.irculatd to the other Benches ? 

Judgment delivered by Hon bi e 14=00M Vice chaitman. 



p 	IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

Original Application No. 250/2003 

Date of Order : This the 23rd day of December, 2003. 

THE HON'BLE MR. JUSTICE B. PANIGRAHI, VICE CHAIRMAN 

THE HON'BLE MR. K.V. PRAHLADN, ADMINISTRATIVE MEBER. 

Sri Krishna Kamal Barman, 
Son of Late Nani Barman, 

C/o Sri Jogen Barman, 
Bishnu Path, R.G. Baruah Road, 
Near Sankar Dev Vidyalaya Niketan, 
Guwahati - 781 024. 

Applicant. 

By Advocate Mr. A. Ahmed. 

-Versus-  - 

Union of India, 
Represented by the Secretary to the 

Government of India, 
Ministry of Industry, New Delhi. 

The Development Commissioner 
(Small Scale Industries), 
Govt. of India, Nirman Bhavan, 

Delhi - 11. 

The Director, 
Small Industries Service Institute, 

Bamunimaidam, Guwahati - 781 021. 

Recpondents. 

BY Mr. A.Deb Roy, Sr. C.G.S.C. 

ORD ER 

PANIGRAHI J. ( V.C.): 

In this application there has been prayer made by 

the Applicant in not giving him compassionate appointment on 

the demise of his mother who was in government service as 

U.D.C. The applicant claimed that he had passed B.A. 

Examination from Guwahati College and thereafter qualified 

in typing in English. His mother died on 23.10.2002 while 

Contd... 2 



: 2 : 

she was working under the office of the Respondent No. 3 

leaving the applicant as her dependant. The applicant filed 

an application before the Respondent No. 3 on 04.02.2003 

requesting to give him appointment on compassionate ground. 

But 	the Respondent No. 	3 	passed order 	on 	03.09.2003 

rejecting his claim of such appointment, which is assailed 

in this application. 

From the order impugned before us, we noticed that 

the family of the deceased Government servant obtained reti- 
benef its 

rement/of Rs. 7,18,577/- in addition to Rs.3013/-. Dearness 

Allowance 

Inthat view of the matter, it cannot be said that the 

family of the deceased Government servant is 	in 

indigent condition 	as to provide necessary financial 

assistance. 

Accordingly, we do not find any merit of the 

application and the same is dismissed. No order as to costs. 

K.V. PRAHLADAN 
	

B. PANIGRAHI 
ADMINISTRATIVE MEMBER 
	 VICE CHAIRMAN 

mb 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 

GUWAHATI BENCH, GUWAHATI.. 

(AN APPLICATION UNDER SECTION OF 19 OF THE 

CENTRAL ADMINISTRATIVE TRIBUNAL ACT 198 5 ) 

ORIGINAL APPLICATION NO 	OF 2003 

Sri Krishna Karaal Barman 
-Applic8flt 

-VersUS 
The Union of India & Others 

• 	 -Respondents 

LIST OF DATES AND SYNOPSI 

• 	Application •1b 
Verification I 	. 

AnneUreA is 	the 	Photocopy 
of B.A.  

(Honours)Pa65 	certificate 
of the 

app1iCant. 7  
nnexureB is 	the 	Photocopy of passed 

certificate 	of Diploma in English 

.
Shorthand and Engli54 typing-Ig  

AnnexureC is th 	PhotOcopyof D.T.P.. 
Pased 

Certificate. 	. 



Annexure-D is the Photocopy of above said 

representation dated 04-02-2003.. 

Annexure -E is the Photocopy of above said 

Rejection 	Order 	vide 	No.A- 

12012/9/2003-A(NG) 	dated '03-09- 

2003. 

That the applicant has passed B.A. Examination 

from Gauhati College, under Gauhati University, 

with Major in Geography in the year of 2002. He 

obtain diploma in Shorthand and typing in 

English and he also pass Computer D.T.P.. He is 

aged about 24 years. The applicant's Mother, 

Late Nani Barman Ex-UDC, who served under the 

• 	Office of the Respondent No.3 expired on, 23-10
-  

• 	2002 while she was working under the Office of 

the Respondent No.3. The applicant filed a 

Representation before the Respondent No.3 on 

04-022003 and requested him for appointment of 

the appliaflt on compassionate ground in any 

suitable posts under Respondent No.3. The 

Office of the Respondent No.2 • rejected the 

claim of the applicant for appointment on èom 

12012!9/2O0  
passionate ground vide Order No.A  



aw 

A(NG) 	dated 03-09-2003. In the said order 	of 

relection the Respondent No.2 has 
given some 

grounds for rejecting the claim of the 

applicant. All the above said grounds are 

flimsy,' mechanical and without applying any 

mind by the Respondents and also not 

maintainable in the eye of law. Hence the 

applicant is compelled to approach this Hon'ble 

Tribunal seeking a direction from this Hon'ble 

Tribunal to the Respondents for appointment to 

the applicant on compassionate ground in the 

vacant post of LDC available under the Office 

of the Respondent No.3. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,  ~
A) 

41 

GAUHATI BENCH AT GAUHATI. 

(AN APPLICATION UNDER SECTION 19 OF THE 

CENTRAL ADMINISTRATIVE TRIBUNAL ACT, 1985.) 

ORIGINAL APPLICATION NO. 	OF 2003 

BETWEEN 

Sri Krishna Kamal Barman, 

Son of Late Nani Barman, 

C/o Sri Jogen Barman, 

Bihnu Path, R.G. Baruah Road, 

Near Sankar Dev Vidhya Niketan, 

Guwahati - 7131024. 

-Applicant. 

-AND- 

1] Union Of India, 

represented by the Secretary 

to the Government of India, 

Ministry of industry, New Delhi. 



21 The Development Corcissioner 

(Small Scale industries), 

Govt.. of India, Nirman Bhavan, 

Dilhi-11. 

3] The Director, 

Small Industries Service Insti-

tute, Bamunimaidam, 

Guwahati-781021. 

-Respondents 

DETAILS OF THE APPLICATION: 

1. 	PARTICULARS OF THE ORDER AGAINST WHICH 

THE APPLICATION IS MADE: 

This application is made against the 

impugned order No. A-12012/9/2003 -  

A(NG) issued by the Office of the. 

Respondent No.2 by which applicant 

claim for compassionate appointment 

was rejected. 

21 	JURISDICTION OF THE TRIBUNAL 
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'S 	 3 

• 	The applicant declares that the 

subject ivatterof the instant applica 

tion iswithin,the jurisdiction of the 

Hon'ble Tribunal.' 

31 	LIMITATION 

The applicant further declares that 

the application 'is within the 

limitation period prescribed under 

Section 21 of the AdxrifliStrat1' 

Tribunal Act, 1985. 

4] 	FACTS OF THE CASE 

Facts of the case in, brief are given 

below: 

4.11 	
That your huitie applicant is a 

citi2efl of India and as such, he is entitled to 

all the rights and privileges guaranteed under 

the Constitution 6f India. 

421 	
That your applicant begs to state that 

he passed B.A. Exaxtiflati0fl from Gauhati 

• 	 -.• 
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College, under Gauhati University, with Malor 

in Geography in the year of 2002. He obtain 

diploma in Shorthand and typing in English and 

he also pass Computer D.T.P.. He is aged about 

24 years. 

Annexure-A is the 'Photocopy of B.A. 

(Honours)Passed certificate of the 

applicant. 

Annexure-B is the Photocopy of passed 

certificate of Diploma in English 

Short-hand and English typing. 

Annexure-C is the Photocopy of DT.P. •  

Passed Certificate. 

4.31 	That your applicant begs to state that 

he is the Son of late Nani Barman, Ex-Upper 

Division Clerk, who served tinder the Office of 

the Respondent No.3, i.e., the Director of 

Small Industries Service Institute. Late Nani 

• Barman expired on 23-10-2002 while she was 

working under the Office of the RespOndent 

No.3. 
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441 	That your applicant beqs to state that 

the Govt. - of India has a scheme for compa-

ssionate appointment on the Group-C and Group-D 

posts. The Oblect of the Scheme is to grant 

appointment on Compassionate grounds to a 

dependent family member of a Government servant 

dying in harness or who is retire on Medical 

Ground, thereby leaving his fa±nily in Penury 

and without any means of livelihood, to relieve 

the family of the Govt. Servant concerned from 

financial destitution and to help with get over 

the emergency. 

4.51 	That your petitioner begs to state 

that after the death of his Mother, Late Nani 

Barman Ex-UDC, the applicant file a Represen-

tat.ion before the Respondent No. 3 on 04-02-2003 

and requested him for appointment of the 

applicant on compassionate ground in any 

suitable post-s under Respondent No.3. 

Annexure-D is the Photocopy of above 

said representation dated 04-02---2003. 

4.61 That your applicant begs to state that 

the Office of the Respondent No.2 rejected the 
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claim of the applicant for appointment on com-

passionate ground vide Order No.A-12012/9!2003 -

A(NG) dated 03-09-2003. In the said order the 

Office of the Respondent No.2 given some 

grounds for rejecting the claim of - the 

applicant. All the ab9ve said grounds are 

flimsy not maintainable in. the eye of law. 

Hence the. applicant is compelled to approach 

this Hon'ble Tribunal seeking justice. 

Annexure-E is the Photocopy of above 

said Rejection Order vide No.A-

12012! 9/2003 -A (NG) dated 03-09-2003. 

4.71 	That your applicant begs to. state that 

at the time of the death of his mother, Late 

Nani Barman-Ex-UDC the father of the applicant 

did not serve under the •office of the 

Respondents. The family of late Nani Barman has 

receive financial benefits due to her sudden 

death. It may be stated that the family of Mrs. 

Barman has not receive any retiral Benefits. As 

per rule under appointment on compassionate 

ground, an application for compassionate 

LI 

.1 	 1 
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appointment should, however, not be rejected 

• merely on the ground that the family of the 

• govt. servant has received the benefits under 

the various welfare Schemes. While considering 

a request for appointment on compassi9nate 

ground a balanced and objective assessment of 

the financial condition of the family has to be 

made taking into account its assets and 

liabilities (including the benefits received 

under the various welfare schemes mentioned 

above) and all other relevant factors, such as, 

the presence of an earning member, size of the 

family, ages of the children and the essential 

needs of the family, etc. 

In the said rejection Order dated 03-

09-2003 it has been stated that GroupC posts 

are available in the Office of the Respondent 

No.3 and other places also. The Office of the 

Respondent No.2 has also admitted that there 

are excesS appointment on compassionate ground, 

i.e., more than 5% quota it is proved that the 

prescribed rule has already been violated by 

• the Respondents. i.s such the Respondents cannot 

discriminat-e with the applicant in case of 

- 	 -. 	 --•••••-••-••--- 



compassionate appointment. 	lience the above 

said rejection letter issued to the applicant 

is not sustainable under the eye of Law as well 

as facts of.the case. 

4.8] 	That your applicant begs to state that 

the Respondent No. 2 in his rejection letter 

dated 03-09-2003 (Annexure-E) has admitted that 

one vacant post L.D.C. is available t the 

Office of the Respondent .  No. 3 But on, a vague 

•  ground the Respondent No. 2 declined to appoint 

the applicant on the said post. As such, the 

Hon'ble Tribunal may be pleased direct the 

Respondent No. 2 appoint the applicant on the 

• 	above said post on compassionate ground. 

4.93 	That your applicant begs to state that 

his mother, Late Nani Barman Ex-UDC, rendered 

her service under the Respondents with 

sincerity, and devotion to her duty till her 

death. 

410] 	• That y6ur.applicant begs to state that 

in pursuance, to the provision of compassionate 

appointment extended to thewives/daughters/ 

\/ 
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or of a deceased employee the Respondens has 

already extended the above said benefits to 

other similarly situated candidates namely Late 

Nila Dutta, Peon, Alok Sarkar etc. but in case 

of the applicant the Respondents authorities 

have adopted discriminatory policy. 

.11J 	That your applicant begs to state that 

his father is an old aged person sufferin from 

heavy diabetic and high blood pressure. He is 

in bed-ridden coiidition. Yoir applicant is the 

only person to look after his old aged father. 

The father of the applicant is surviving only 

on medicine. The applicant is suffering from 

frustration and mental depress due to non-

appointment, of the applicant by the Respondents 

in spite of -being a highly educated person. 

.121 That your applicant 	begs 	to submit 

there is 	no any person in the family of the 

applicant who has a Government or semi-

government job. The Family of the applicant is 

facing acute financial hardships. 

.131 	That your applicant submits that the 

Respondent authority have rejected the prayer 

A~~ 	- I 
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of the applicant on compassionate qound 

appoint in an unsympathetic and mechanial way 

without considering the facts and circumstances 

of the case. 

4.14) 	That the applicant submits that nofl- 

appointment of the. applicant on compassionate 

ground by the Respondents have deprived the 

applicant from his fundamental rights guaran-

teed under the Constitution of India. As such, 

the applicant is subjected to hostile 

discriminatibn in violation of Articles 14, 16 

and 21 of the Constitution of India. 

4.15:1 	That the applicant huithly su.bmitâ that 

the applicant has •right to live and right to 

work as well as to avail the benefit - of 

compassionate appointment which has been taken 

away,  by ,  the Respondents and have violated the 

rights of the applicant enshrined under, the 

• Constitution. Hence, the action of the Respon-

dents is illeqal, arbitrary, mala fide and also 

in coourable exercise of power to accoiodate 

• 

	

	 their interested persons. As such, it is a fit 

case for irnediáte interference by this Hon'ble 

Court. 
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4.161 	That in the instant case the Respon- 

dent authorities have deviated from the scope 

of benefit of compassionate appointment exten-

ded to the applicant as they have already 

appointed some candidates of their choice on 

compassionate ground. 

	

4.171 	That your applicant submits that he 

should be àppointed iatLediately in a suitable 

post as per his qualification under the Respon-

dents. 

4.1] That the, 	applicant demanded 	justice 

and the same has been denied to him. 

4.19] 	That this application has been filed 

bona fide to secure the ends of justice. 

• 	 5. 	GROUNDS 	FOR 	RELIEF 	WITH 	LEGAL 

PROVISIONS: 

5.1 - 	For that, on the reasons and facts 

which are narrated above the action of 

the Respondents is prima facie illegal 

and without jurisdiction. 
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5.2 	For that action of the Respondents in 

prima facie is mala fide, illegal, and 

with a motive behind. As such, the 

action of the respondents is illegal, 

arbitrary and also violative of the 

natural lustice. 

5.3 	For that relection of applicant's 

appointment on c:ompassionate ground is 

hostile discrimination and violative 

of Articles 14 & 16 of the Constitu-

tion of India. 

5.4 	For that it is not lust and fair to 

deprive . the applicant from getting 

appointment on compassionate ground by 

the Respondents. 

5.5 . 	For that there is one, vacant post of 

LD.C. is still available in the 

•  Office of the Respondent No.3 but the 

Respondents have deprived the appli-

cant without any cogent reason or 

cause. 

• 	5.6 . . For that the Central Government being 

a model employer cannot employer 

bm • 	.. 	••• 



cannot be 	allowed to adopt a 

differential 
	

treatment 	to 	the 

applicant. 

(V 
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5.7 	For that similarly situated persons. 

has already got the benefits of 

- appointment on compassionate ground. 

As such, the case of the applicant 

should also be considered by the 

Respondents. 

	

5.8 	For that the action of the Respondents 

	

• 	is not maintainable in the eye of law. 

The applicant craves Leave of this 

Hon'ble Tribunal to advance further 

grounds at the time of hearing of the 

instant application. 

DETAILS OF REMEDIES EXHAUSTED: 

That there is no other alternative and 

efficacious remedy available to the 

applicants except invoking the 

jurisdiction of this Hon'ble.TribUflal. 



14 

7.. 	MTTERS NOT PREVIOUSLY FILED OR 

PENDING IN ANY OTHER COURT: 

That the applicant further declares 

that he has not filed any applic.tion, 

writ petition or suit in respect of 

the subject matter of the instant 

application before any other Court, 

authority, or any other bench of this 

Hon'ble Tribunal nor any such applica-

tion, writ petition or suit is pending 

before any of them.. 

B. 	RELIEF SOUGHT FOR: 	 . 

Under the facts and circumstances 

stated above the applicant most rès-

pectfully prayed that your Lordship 

may be pleased to admit this petition, 

call for the records and after hearing 

both the parties the Hon'ble Tribunal 

may be pleased to direct the Respon-

dents to give the following reliefs: 

811 	That the Respondents may be directed 

by the Hon'ble Tribunal to appoint the 
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• applicant in the vacant post of LDC 

lying vacthit at the Office of the 

Respondent No.3 or any Grbup-C post on 

compassionate ground. 

Cost of the application. 

INTERIM ORDER PRAYED FOR: 

That this flon'ble Tribunal may be 

pleased direct the Respondents to keep 

the vacant post. of L.D.C. available 

under the office of the Respondent 

No.3 till disposal of this Original 

application. 

Application Is Filed Through 

Advocate. 

111 	Particulars of I.P.O.: 

I.P.O. N. 
• 	Date of Issue 

• • 	Issued fromGpev\ G.b 
Payable at 

12. 	LIST OF ENCLOSURES: 

As stated above. 
• 	- Verification. 
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VERI FICATION 

I, Sri j<risIria Kamal Barman, Son of Late 

Nani Earraan, 0/0 Sri Jogen Barrnan, Bishnu Path, R.G. 

Baruah Road, Near Sanar Dcv Vidhya Niketan, Guwahati-

761024 do hereby solemnly verify that the statements 

made in paragraphs  are true to my 

know-ledge, those tnade in paragraphs 

are being matters of records are 

true to information derived therefrom which I believe 

to be true and those made in paragraph 5 are true to 

my legal advice and rest are my humble submissiOnS 

before this Hon'ble Tribunal I have not suppressed any 

material facts 

And I sign this verification today on this 

day ofz2003 at Guwahati. 

k1'J1L '- 

Declaranit * 
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- 	To 

The Director, 
Small Industries Service Institute, 
13aIjrajda)' 
CIuwahatj —781021 

Sub: Prayer for Compassjonate Appointment against the death 
Nani Bannan 	

V 	 ' 

Sir,  
Most humbly and respctfiilly, I beg to state that I am th 

my mother late Mrs Nani BaITian,EX.UDC of your institutewh 
1 am an educated unemployed .1 have no source of earning 
livelihood, 	

V 

After the death of my mother I have become very frusi 
am urgently in need of a job. VM my father is a retired person a source of income. 

V 

My_elaborate 1310 data is as fgIlQw 	VT 	 V VV 
, 

Name 	V 	 : 	Krishna kamal Barman Father's Name 	: 	Shri JogeitBarman Date of Birth 	 : 	02/05/1979 
Address 	 : 	C/oJogen mian 

Bishnu Path,R,G.Baruah r 
• 	 Near Shankardev Vidya 1 

V 	 V. V 	
V 

 

Guwahati 
V 	 Educational Qualification 

V 
: 	B.A.(Hon) 2tid Class from 

V 	

V 	 Guwabatj UniversityY 
t., 	\•i 	f%VVttVS ' 	 -- 	 - titer t,,uaIIncaflon 	.: 	 Shorthand(Eng),Coinpute 

Nationality 	 :: 	indian. 	V 

Religion 	 : 	Hinduism. 	
V• 

V Under the Circumstances and facts stated above I ferve 
gracefully consider my present conditiOn and appoint me to V  ground against the death ofnly, thotherVThankjflg YOU ior; your 

VVV 	
•VV V V 

V 	

V 	 • V 	

V' 

ate- 

J . 

pynotrlatMrs 

S, 	

•, 

Li dependent child of 
pired on 23/I0/2002. 

V  meet my day:today 

d. I am now helpless 
does not have any net 

, 

V 	 t'''• 	 V ,  
• 	 -. 	 jV , 	 - 

S. 
 

' V 
' 	•''"'•' 	ii* 	'4. 

	

.L_i•. 
.,. . - 	 . 

tan,- 	
V 

1,1 

T.  

'5 	
t 

request 
V you kindly to 

post on compassionate 
Iconcern',', 

• V 

:?1 
,' V) 	

4 , 	••4V,  

Yotirs Paithl; 

'•' 

hna kamal Barnum, ;  
Late Mrs Nani Barriian) 

V. 
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No./'-J 201 2/9/2003-A (N 
(oterninent of India 
Ministiy of lndusfty 

Ofliec of the Development Corn 
(SinaH Scale Industries 

I 	 I 	 1 1 

1111cL)ucctm1  
Suia11 ilidlistrics Scrvic institute' 	'. 
l3anluniniaidan. 
(.uv'ahati •- 781 02 (/ssan) 

Suhp ccl: 	Request lbr coiIsnla1e  appoifltii 
Kamal f3arinaii son ef Shri Jogen 13 
cx-tJDC. SISI, Gtwahati, to the post 

Sir, 
I .im to refer to your letter No A- I 201 2(D/ 

the subject mentioned above, and to Say that the r 
l3arman son of Shri .iogcn tai man' and late N 
Guwahat i for conipassionate apflonhincnt to the po 
iii this this 0111CC bitt it has nOt, becii P0SSillle to 

r 	IolloWin grounds - 

kuic position 	 Position fli rI 

—i-- __: -- 
fhc 	4t..oncept 	of 	conijcionatc in this 

• appointment is 1 related to proyidin Ig tKamad 
imrned,1iic help tJ the famit5 ol Ju..cui cniiloyc 
Government sers4mt who may he left in received 
indigent conditiOn Oil the death of . Rs7,l8, 
govLscf-uit •Thdiiidigcnl condition oi family t 
fltmiy .i; the basic tcstRule 5(a) oI view of 
DOPT .O.M. No.' I 401416/94-Estl(D) conditio 
dated 9-I 0-1998.  this case 
iii tcrnis o instructions contaiiieti in  para -  Under 
7(b) of DOPT O.M.No.14014/6/94 rcspect 

Conipassionatc apponitnictil ,cab hc made we 'hav 
upto a maximum of 5% of vacinciCS availablt 
lailing under direct rccniitmcnt quota in appoiiitt 
any Grour or f 'mic 

wl hon ty may hold t'ac 

II 

"01 	• 	• 

- 	• _-0 , 	' 

	

SlOflet- , 	 1 

rman Bhavan,Ncw Delhi. 
• Datcd:.9.2003l 

	

, 	. 

p*v. 1  

• 	.j 

• 	 '-.. 

in respcc'ofSh. Krishna 
an and afe Nani Barinan, 
.DC ' 

2537datcd2L8.2003, on 
st of Shni Krishna Kamal 
Bannan,. ex-UDC; S1SI, 

I L[)C has been eaiiiincd 
•cèd&td the tnon the 

I 	 , 

h Kilslnht kaiiial t3dnla11 

o r 	R 
inflan's1.parents :-werc, 
n addi tioti 4 he fitniiiy !las 
ci irciliCilt: - bene Ii ts 01 

apart from nionth ly 
;ion ofRs 3013+DA.In 
•is the 1tcst  of .indigcnl-
I 1amiiy1s.not- prqvd in 

,•"/. 
i. Guwahati both in 
iroUp- 'G'ind I D" posts, 
ready utiliZed 5% quota 

for 	-. compassionate 

-' - 	•- 	- 	1' - 

kCt\ \ 
- -- -- ii.i .L._. ------.-•.-----• 

t 
•.•' i _ j 

 (i7ü)3 
I 	'- 

room 
i 



Ille 	1Ji 
CttOfl( S 	10 	he 	ii Icd 	h\ 	(lirect hcyond 
rccruitm..:nt 	through 	Stall I Selec(ion appointr 
Commission or otherWise so as to 'jill' ' 

such wcancics by appnintmertl on 	• 

----..:--- 

' 	PosWoii v' r t. avalk ibility of v4iianucs in (1 )Evcn 
Group T. post: QJ$Ifth. 	 is avail' 

• havc,iiir 
quo 
mak 

apkoittt 

ui.Ier 1 '' 
. 	Viohttl'' 

'. p 

•1 

--.-.-.- 	. 

	

I 	. 	 2  

	

• 	 . 	• 	 con1Iliss 
cIflU5L 

2 	2 	• 	 . 	 ', 	 2 	'; 	 ;. 	1 

	

 

. 	 . 	 • 	I 
jIll, 	

I 	2 • 	 .1d 	 - 
IS 	. 	 21 

-.-.. 

	

1 	 . 	 Il)(,L 	• 	•' 	2 I 	.~... 

Lit I. 
 

f'' 	.-. 	
• 

	

• 	1 ................ . 	I. 	 •-' 
- 	

2 

1 ' 	

2 0; , 	 , 	
• 	 44 

	

I

' : 	, 	 . 	,. 	• 	 S  

1 
, 

' 'hV.L r.zbru J,  V' l-  

('t.fl of _ lt:,:.± .lUi. 1•L" ), . 	 . 

j. C/(',' h± 	 ?—''' T'h,l G 
Ncax :;J:; } .211.I3V 	 'S.' 	

I 
•Ip; 	

•. 

J11 

,..-. 

iU not he iasibIe'to ; 

	

- 	(lUota 	• lb r 	sui;r 
its. '• 	

S 

1 	. 	...... , 	 • 

	

i.,.-• 	'.'?' 	

.' 	 I.  

i : •..f ,  

ugh onc vacancy of LDC 
c in 't SIS!, 'Ciuwahati we 
ly.flhlcd iiioi'c.tlian' 5'' 
lcr'SIS1GuvihatL 	1. 

ol 	'• COIflpflSSCO!laLc 

t ••i   Is. Ftirthc Ii lung un any 
lilpaSsionale' apI)oinlnlcut 

1 j 'V'l II lc 
1- l'IIICS POS1LI0n 'Iii the 

gaIIi?.ation;Is .vhioIc. the 
tar.'." PISCI'IbC&I .4 i)I 
ate 	appOiIlIiliCiit.3siIiIId j 

I L,. •' S'.i ç.- 

	

,i 	
. 	 . 

..• 2 

	

S_ I . 	 . 	 • 
• 1 

\'oiti.faithi(tiIh', 

CfLA 

•' 	I)y. Director(d nm). 

• 

	

•i'i 	. 	.1 	. .••- 
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•.•v;. 	' 

i 7j! 2OO. 
.'l 	'j.r7'-. 

•"(R. mtt 
. ) - 

sttDir:ctr(Adrnn.) 
2. oj.rrctor 

	

Oo Qi , 	 • - 

	

S 	 - 

	

'• 	
• 	

- 

	

Ro8 	. 

I- 	fl2 •5 . 	 'I •  

- 	 2 

LI 	 - - 


